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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 22nd September, 2003

e ey i drd s
5.0. 1091(E).-—In exercise of the powers conferred . .,

by Sub-section (2) of Section 1 of the Wild Life (Protection) (m) ' ovenw’ Fugfin W w1 ey i ¥
Amendment Act, 2002 (16 of 2003), the Central Government Prae & : -
hereby appoints the 22nd day of September, 2003 as the g = ) v W_‘H\ﬁm sl e
date on which section 6 of the said Act shall come into S ¥ < arfiafrm A ¥
okc 3 e wE

[F No 1-1/2003 WL-I} (1) ueha wepsfre g w nvew ifafrw @ a

VINOD RISHI, Addl Director General of Forests saw ey (1) H siuPhe v ¥ s fen oo

T4 GO0 1}
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NOTIFICATION
New Delhi, the 22nd September, 2003

S.0. 1092(E).~In exercise of thepowers conferred
by sub-section (2) and (3) of section 5A read with section
3 of the Wild Life (Protection) Act, 1972 (53 of 1972), the
Central Government hereby makes the following rules.

namely -
1. Short title and commencement.—

(1) These rules may be called the National Board
for Wild Life Rules, 2003,

(2)  They shall come into force on the date of their
publication in the Official Gazette,

% Definitions.—

In these rules, unless the context otherwise
requires,—

(a) “Act” means the Wild Life (Protection) Act,
1972 (53 of 1972);

(b) “National Board” means the National Board

for Wild Life constituted under section 5A of

the Act;

(¢} “Chairperson” means the Chairperson of the
National Board;

(d) all other words and expressions used in these
rules shall have the meanings respectively
assigned to them in the Act.

National Board for Wild Life.——

(1) The National Board shall be constituted in
accordance with the provisions contained in
sub~-section (1) of section 5A of the Act.

(2)  The term of office of the members other than

those who are members ex-officio shall be for

aperied of three years.

(3)  The Member of Parliament nominated to the
National Board shall cease to be the Member
of the National Board on his having ceased to
the Member of Parliament.

4) The vacancies referred to in clauses (e), ()
and (v) of sub-section (1) of section SA of the
Act shall be filled by nomination by the
Central Government with the approval of
Chairperson,

Meetings.—

(1) The National Board shall ordinarily meet once
in a year at a place to be decided with the
approval of the Chairperson.

(2)  The Member-Secretary shall prepare agenda
items for the meetings, obtain approval of the
Chairperson and circulate it to all members at
least fificon days prior to the date of such
meeting.

(3) The Member-Secretary shall prepare the
minutes of the meeting and circulate it to all
members within thirty days of the meeting after
oblaining approval of the Chairperson.

4) The Member-Secretary shall also initiate
follow up action on the decisions of the

Removal from the National Board.—

The Central Govemment may, with the prior approval
of the Chairperson, remove any member of the
National Board appointed under clause (e), (f) and
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(v) of sub-section (1) of section 5A of the Act, if—

(a) beis of unsound mind and stands so declared
by a competent court; or

(b)  he is an undischarged insolvent; or

(c)  heis convicted of any offence including moral
turpitude; or

(d)  hus conduct is found to be unbecomung of a

Disclosure of interest by memibers—

If- any:member of the Natipnal Board or his family
meabuflm any'imm‘sti?ﬂiﬂmml submitted for

Mmmmmmhe National Board.—

(1) The Chmrpersan or m hls abscnce the Vice-

the Nﬁ'oﬂxl Bom;_

2 In th; absenoc of beth the Cheirperson and
the ch-Chmrpeman, such other member
present as is decided by the National Board
shall preside over the meeting.

Quorum.—

(1) The quorum necessary for the transaction of
business at a meeting of the National Board
shall be one-half of the total number of
members.

(2) If at-any time there is no quorum, the
Chairperson or the person presiding over a
meeting shall adjourn the meeting until there
is.a quorum.

InVitw.tu the National Board meetings.—

The Chairperson of the National Board may invite
any person OT persons hmng experience in the wild
life conservation to attend any meeting of the
National Board,

Record of business.—

(1)  The record of business transaction at every
meeting of the National Board shall be
prepared by the Member-Secretary for

11.

12.

approval by the Chairperson or the Member
presiding at such meeting.

(2) When any business 1s iransacted by
circulation of papers, the MemberSecretary
shall Prcpare a recprd of the bnxjmss 50
tmnsqn:gedferWalby&cGh;W
meNmmmmpummsmMm

()  The record of business transacted at every
meeting of the National Bpard sha].l be
approved and sigaed-by the Chaisperson or
mc“m@amnmmgmwdmg'
at such meqﬂng and ihe%veafwébrd of

businessshal '_mmwamhmmm

(4) Al records shall be mami_;ame;:ld by the
Member-Secretary of items of business
transacted by the National Board or the
wmnnnges sub-committees or sub-groups

Appointment of Commitiees.—

1) Th-p-.iﬂaﬁﬁﬁ-él.ﬁoard may, constitute 4
Standin) Committee and such other
commitices er study groups, as may be
necessary, in accordance with the provisions
contained in section SB of the Act

(2)  The National Board shall determine the terms
of reference, tenure, membership and ‘other
related aspects as may be necessary in respect
of the committees constituted under sub-rule
(1) of thisTule.

Travelling and other allowances to mexnbers of the
Namml mmmm

m A mcmbcr of the Namonal Boa:d or any
committee other than members ex-officio, shall
be catitied 1o rective, inrespoct of any journey
performed by lu,mfor the purpose of attending
a meetm.g ‘of the Namonal Board or of a duly
constituted committee thereof or for the

purpose of discharging amy duty assigned to
him by the National Board or the committee
concerned, travelling allowances and daily
allowances at the rates as are admissible to
the Group ‘A’ officers of the Central
Government for the time being in force
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{2y Noravelling aliowance or daily allowance Cme Frerirterd Hoosmmr® s B s e
shall be allowed o 8 member of the National (1) WY EREYA ZE2, WA TN
Board or of any comumnittee unless he certifies ) )
that he has not drawn any travelling or daily (i) Wl FPTHE, HrewET, SR ae
allowance from any other source in respect of (i) FrERYR B ey T
the journey and halt for which the claim is wirs Tea TiEern, drei
(iv) HloWo THRERT THHAHHZS UHHH
() The wavelling allowance shall be payvable from W, A=, afgerry
the : i iher of s g g
he '.xsu:al place efmsm%mca\: of a mm‘ er o (v) T Yot - wre frem
the MNational Board or any of the conunitiee to 3
the place of the meeting or the place where he '
has gone to attend to any business of the () Taerfafern gltream sty offefy =i
National Board and back to his place of faz o waferrfa - Rt
residence. (i) ¥t ¥R prgeen
4)  lnspecial circumstances, the Chairperson may (i) ot wFrarre far
ant travelling allowance from the places ;
# "8 ) ? . (iii ) 4w fie
other than usual place of residence of a .
nmeanber (iv) #a& e
13, Interpretation of rules.— (v) dresfae
Where any doubt arises a5 (o the nterprotation of (vi) ot fifercre %o i
these rules, mterpretation shall be referred to the (vii) 4 stRowse fir
Central Government for its decision :
{vili ) At femrrars: =rfraren
[F No 1-1/2003 WL-I] (i) o i v
VINOD RISHI Addl Director General of Forests (x) i *rw wito v

() wbem, v wEr, yathon ST g e e

BIﬂTF[‘??l WM
7¢ fawedl, 22 farrare, 2003 () ey ey e

o 3o 1093 ( 3 ). — FATa AR, 71 Ay (G (W) wfeE, yRE JEER, S O A e
ariafram, 1972 (1972 %1 53) 9 w0 S99 T9wm (1) B
i wfEeal 1 yam W gy, g o wiie d@nd e e
st &, W freaferfern el & fra W wm, sghy -

(%) wfm, g qeER, gue o e wwes e
W N A

() wufes, vrer g, o darery, sya fram e

(%) wam o et P
() a7 oi wy ofry & g anE T ERib] e T ‘ o g
(1) Freafefars g weer T MITE HYE
(i) ot g9 7=, S A (%) e SRR A F s wertRee o
(i) o ererad fiie, wios o (m) whey vt s wUEn e
(ifi) e v e, o w () TR, MR W s o T W
(T) e, Grv H{Em, w9 S T Wi & ey TRYE, S
T HIE
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(7)) fadyes, vredta =eosfia G, ¥EugA e (d) Member, Planning Commission in- Member

harge of Forests and Wild Life
(m) P, vt wroft Gaidt e R .
e The heads of the following non- Members
f f &ﬁ (CJ
(%) Frdver, Yrera Teqfa Sadt gham W " e
(w) fadems, wrdrs wy) fafeca st dens wee _
() Bandhavgarh Foundation Trust,
(1) wee-wfes, ¥ fafears mftesor HeE Rewa, Madhya Pradesh
() Py, wta waz fawm A Sk (i) Prakrity Samsad, Kolkata, West Bengal
() ﬁ%@ﬁﬁ%mwxﬁrﬁfm: W i) Fo s o Reewi sionof
(i) w-wydR Local Health Traditions, Bangalore
(i) TErear (iv) CPRamaswamy Environmental
(iv) wdrzs (v) Gujarat Ecological Education-and
v) Research Foumdation, Gujarat
A
(vi) T (h  Thefollowing eminent conservationists, Members
B , ecologists and environmentalists - —
(vii) ¥H@E
(viii ) 31w (i) Shri Mir Inayatullah
(ix) fireis (i) Shri Saketanand Singh
(x) s (iii) Shri Samar Sinzh
(=) gy, afty dtam T -wiee | (iv) SheiRaj Chengappa
File FHo 6 1/2003 .
: 2 b (v) Shri Ravi Singh
e =afa, avav w1 wofides
(vi) Shri Mithilesh X. Sharma
(vii) ShriR.L.Singh
NOTIFICATION (vili) MsDilnawaz Wariawa
New Deelhi, the 22nd September 2003 (%) Shri Govind Patel

5. 0. 1093 (E£).—In exercise of the powers conferred
by Sub-section (1) of Section 5A of the Wild Life
(Pratection) Act, 1972 (53 of 1972), the Central Government (2}  The Seceratry to the Government of Member

(x) Shri Suresh C. Sharma

hereby constitutes the National Board for Wild Life - India incharge of the Ministry of
consisting of the following members, namely :— Environment and Forests
@)  Prime Minister _ Chaiperson 4 The Chief of the Army Staff Member
(b}  Minister in-charge of Forests Vice-Chairperson ;
and Wild Life )  The Secretary to the Government of Member
India ih-charge of the Ministry of '

(©)  ThefollowingMembers of Parliament  Members
@ Shri Rajen Gohain, Lok Sabha

Defence

o - A ()  The Secretary to the Government of Member
(i) Shri Khelsai Singh, Lok Sabha India in-charge of the Ministry of

(iiy Smt. Maya Singh, Rajva Sabha Information and Broadcasting
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ik The Secretary to the Government of Member (1) The Member-Secretary, Uentral Zoo Member
India in-charge of the Department of Authority
Expenditure, Ministry of Finance (u)  The Director, National Institute of Member
. Oceanography
il The Secretary to the Government of Memnber ) ol
India in-charge of the Ministry Tribal (v) A representative of each of the Members
Welfare - following States
(i) Jammu and Kashmir

(m) The Director-General of Forests in the Member

Ministry of Environment and Forests @) Rajasthan
2 o

n}  The Director-General of Tourism, Member 0 ‘Cabarentasa

Government of India (v) Kamataka
{0)  The Director-General, Indian Councl Member (v “Fandi Nady

for Forestry Research and Education, vi) Kerala

Dehradun iviny Jharkhand
(p)  The Director, Wild Life Institute of Member (viii) Assam

India, Dehradun (ix) Mizoram
(q1 The Director, Zoological Survey of Member (x) Nagaland

India (w)  The Director, Wild Life Member-Secretary
() The Director, Botanical Survey of India ~ Member Preservation
(s} The Director, Indian Veterinary Member [F, No. 6-172003 WL-I|

Research Institute VINOD RISHI. Addl Director General of Forests

Printed by the Manager, Govt of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Contreller of Pubhcations, Dellu-110054




